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®RDER DT, 15,7.2083.
Heard Mr.P.,P,Ray,ledatned Counsel for the
‘ Reé?ﬂn@eﬂtS.
%,-’ By filing a Memerandum dated 15, 7,2003,
'Rest-mdents have disclesed that en the easis
¢ therecommendatien eof
ef/the Review DEC the Applicant has seen
premeted te the post ef Head Clerk/Assistant en
}.regular‘nasis wee@,fo 1.11,2002 vide ESI Cerp®ra-
tien,Regional @ffice,shusaneswar erder Ne.373(E/
2003 dated 27/30.6,2003.
In view of the aseve, the Respendents
have susmitted that this eriginal Applicatien
has seceme infructueus and may e dis esed eof
accerdingly, In view of the facts ef theéase
as disclesed in the Memerandum susmitted »y the
Res endents, the grievance ef the Appiicant
having seen met in full this eriginal Applicatien
is dispgesed of being infructusus.,Ne cests,
Send copies of this erder te all the

parties and free coples of this erder e given

te leamed ceunsel fer sethsides, u\/ﬁlﬂ




